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iHOME DEPARTMENT
NOTIFICATION 

The 17Ih December 1943
No. 4058-0.—The following notifications by the Govern

ment of India are republished for general information.
By order of the Governor 
J. BOM STEAD

GOVERNMENT OF INDIA 
FINANCE DEPARTMENT (CENTRAL REVENUES) 

NOTIFICATIONS 
Income-tax Establishments 

New Delhi, 13th November 1943 
No. 5-Gamp.—In exercise of the powers conferred by 

n . sub-scction (3) of section 5 of the Indian Income-tax Act-,
^ Secretary to Government i922 (XI of 1922), the Central Government has been

Ciwl Defence Department pleased to appoint the following persons as Appellate
0,,, Delfa, 13th November 1941- Assistant Commissioners of Income-tax, with effect from

No. 13/M.P.—In exercise of the powers conferred by the forenoon of the dato noted against each 
clause (a) of sub-rule (1) of rule 25 of the Defence of India Mr. H. M. Patnaik .. 15th October 1943
Rules, and in supersession of the notification of tho Mr. P. K. Sen Gupta.. 23rd October 1943
Government of India in the Defence Co-ordination Depart- Mr. Shambhu Dayal .. 25th October 1943
ment No 13/M.P., dated the 14th October 1939, tho New Delhi, 27th November-1943
Central Government is pleased to order that no male No. 6-Camp,—In exercise of the powers conferred by
European British subject as defined m clause (a) of sub-section (3) of section 5 of the Indian Income-tax Act, 
sectmn (2) of the Registration (Emergency Powers) Act, i922 (XI of 1922), the Central Government has been 
1940 (I of 1940), who, for the time being is in India and pleased to appoint Mr. D. Misra as Inspecting Assistant 
has attained the age of 10 years but has not attained the Commissioner of Income-tax, with effect from the 15th 
age of 50 years, other than a Government servant October 1943.
proceeding out of India under tho orders or with tho Simla, 4th December 1943
permission, of Government, or an employee of the British ^0. 60—Mr. P. K. Sen Gupta, Appellate Assistant Corn-
Overseas Airways Corporation Limited proceeding out of missioner of Income-tax, has been granted leave on average 
India on duty or a member of tho Merchant Navy shall pay for four months with Qffect from tho 13th November 
depart from British India, for any destination outside 1943
.India except und r the authority ot a written permit Simla, 4th December 1943
granted by the Commander of a Military District or an No. 61—jn exercise of the powers conferred by sub-
(Tndcpendent) Area Commander, or the Commander, Demi section (3) of section 5 of the Indian Income-tax Act, 1922 
Area, or the Commander, 15 Indian Corps, or the (XI of 1922), the Central Government has been pleased to 
Fortress Commander, Calcutta or the Commander, Madras appoint Mr. K. P. Sinha, Income-tax Officer, to officiato
Defended Post Area. _______ as an Appellate Assistant Commissioner of Income-tax,

with effect from the 13th November 1943.

:
t

__Y

C. J. W. LILLIE 
Deputy Secy, to the Govt, of India 

New Delhi, 25th September 1943 
No. 13/M.P.—In exercise of tho powers conferred by 

clause (a) of sub-rule (1) of rule 25 of the. Defence of India ppnt'td at _Rules, tho Central Government is pleased to direct that BOARD OF REVENUE
the following further amendments shall be made in its fj c(hl, Wth November 1943
notification in the Civil Defence Department No. 13/M.P., nnf* pn' . •(rerj/43 The following Appellate Assist-
dated the 13th November 1941, namely the RanTJT have been posted to

In the said notification, after the words “ except Incomo-tav n™ afgain®fc ea°|* *n ^he Bihar and Orissa
under the authority of a written permit grantod by ” the mentioned •  ^ * mentl Wlfc^ °ff00fc from the dates

following words shall be inserted, namely :
“ the Government of India *\

K. K. CHETTUR 
Deputy Secy, to the Govt, of India

Mr. H. M. Patnaik .. Central Rango, Patna—15th 
October 1943.

Northern Range, Muzaffar- 
pur—23rd October 1943. 

Mr. Shambhu Dayal .. Purulia Rango, Purulia—
25th October 1943.

K. K. CHETTUR''
First Secretary, Central Board of Revenue

The 22nd December 1943 Simla, 4th December 1943
ti f 11 ‘nc notification, issued by the C. No. 87-Admn.(Per)/43—Mr. K. P. Sinha, officiating NO. 29045-F-—“The T)enartment(Communi- Appellate Assistant Commissioner of Income-tax, has been

Government of India in the formation posted to the Northern Range, Bihar and Orissa, with
cations). i> republished t.r from tho 13,h Nc.ub.fM3.

v. ramanathan
Deputy Secretary to Government

„ , T)„ihi 1st December 1943 OFFICE OF THE COMMISSIONER OF, tu r,wornor-General-in-Council is INCOME-TAX, BIHAR AND ORISSA
No. 7572-P.T./43rTho Govornorue^rtherafflendmeiit NOTIFICATION

pleased to direct that the ;da°c0 0f depositors in The 6th December 1943
shall be made in rules for th g _ No. B-IV-6/35—Mr. D. Misra, who has been appointed
Post Office Savings Banks, name y ^ definition of as an Inspecting Assistant Commissioner of Income-tax, is 

In rule I of tho said 1 , miar(Han of the minor ” posted to the Southern Rango, with headquarters at Patna, 
Guardian, the words or tho leg b with cffoct from tho 15th October 1943.
shall be added. M. K. SENGUPTA

Financial Adviser

C. MacI. G. OGILVIE 
Secy, to the Govt, of India

Mr. P. K. Son Gupta ..

FINANCE DEPARTMENT 
NOTIFICATION

S. P. LAIIIRI
For First Secretary, Central Board of Revenue

>

R. W. A. ASHE 
Commissioner

■
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4^. 1913 (VII of 1013), the Central Government is plea^n 
U, direct that the following farther amendment shaU "9 
made in the Auditor's Certificates R dos, 1932, the b° 
having been previously published as required by the 
sub-section, namely:-—

In clause (a) of sub-rule (1) of rue 40 of the, 
Rules, after the word “London” the following shall be
inserted, namely - . . , . ,

“ but exclusive of articled clerks \ hose e np’oynienf 
bv the Registered Accountant under ihe sail by-law* commenced before the 25th Octobe r 1041”. > Jaxvs
commencea K. G. AMIEGAOKAR

r , , Deputy Secy, io ihe Govt of r»i-
No. L-3030(3).—In exercise of the powers conferred by ^ December 1943 ai

clause (c) of sub-section (1) of section 21 of the Tea Dis- noTCin onm Tho followin'? notificationtricts Emigrant Labour Act, 1932 (XXII of 1932), the No. 28780-Com.-Tho of the
Central Government is pleased to direct that the following Government of India m department
further amendments shall be made in the Bihar and Orissa republished for general information.
Tea Districts Emigrant Labour Rules published with the
notification of the Government of Bihar and Orissa in the nv accountants
Revenue Department, Xo. 241-VII/E-Com.-R., dated tho CS
“In th^TabL^anncxed 'to rule of the said rules, in the Xo. l-A^S-In excise of the ^ ™nforre.l by 
fourth eoRmn against the entry‘Rice’ in the first column, ^^sectio.i W of ^L Go7omm3 Uis 1

force,rice K hat the followingbe ^ 

may be issued in accordance with the scale of rations pre- in the Auditor s er 1 ca c vi * -» ame ha.fiig
scribed therein.” been previously published as required by the said sub.

2. At the end of the Table annexed to rule 8 of the said section, namely w , .
rules the following shall be inserted as a foot-note For clause (e) of rule 2 ol the said Rules, t ie folio.ving 
namely shall be substituted, namely

“Note—Where any v tioning order in force provides “(e) * Service as an audit cleik means services as an
for the substitution of rice or flour by other foodgrains, audit clerk in the office of a KegiSiered Accountant 
such substitute foodgrains shall be supplied, in lieu of rice entitled, or permit-tod under sub-ru e (3) Oi rule 40, to train 
or flour as the case may be, to the assisted emigrant and articled clerks and includes any service as an audit clerk

in the office of any other Registered Accountant—
(?') which, in the case of any person admitted under 

Part II to the First -Examination before the year 1944, was 
recognized as servi* e as an audit clerk under those Rules, or 

(u) which the Cent, al Governme nt undertook before

COMMERCE AND LABOUR 
DEPARTMENT 
NOTIFICATIONS 

The 18th December 1943
No. 28769-Com.—The following notifications of the 

Government of India in the Department of Labour 
republished for general information.

same
said

are

By order of the Governor 
W. W. DALZIEL 

Secretary to Government
New Delhi, 2nd De ember 1943

a

is
W. W. DALZIEL 

Secretary to Government

A

the members of his family, so as to provide for a substan
tially equivalent ration of foodgrains.”

New Delhi, 2nd December 1943
*

No. L-3030 (5)—In exercise of the powers conferred by
clause (e) of sub-section (1) of section 21 of the Tea Districts the 9i.h September 1939 to recognize as such service. ” 
Emigrant Labour Act. 1932 (XXII of 1932), the Central K. G. AMBEGAOKAR
Government is pleased to direct that tho following further Deputy Secy, to Govt. of India
amendments shall be made in the Tea Districts Emigrant The 22nd December 1943
Labour (Madras) rules published with the notification of 
the Government of Madras in the Public Works and Government of India, Financo Department (Central 
Labour Department, No. 317, dated the 18th August 1933, 
namely :—

In the Table annexed to Rule 6 of the said rules, an 
asterisk * shall be placed on the word ‘Rice’ in entry], 
and at the end of the rule, after the ‘Note5 the following 
shall be inserted, namely :—

♦While an}r order rationing rice is in force, rice may be 
issued in accordance with tho scale of rations prescribed in tho Finance Department (Central Revenues), No, 20, 
therein. dated the 18th September 1943, printed on page 1021 of

^ om r December 1943 Part I of the Gazette of India of tho same date for the 4
NO. 28775-Cem. The following notification issued by words • if and ’ in clause E(b), read ‘ if any 5 

the Government of India, Department of Labour, is Simla, 30th October 1943
republished for general information. No. 38.-In the notification of the Government of India

By order °f the Governor in the Finance Department (Central Revenues), No. 31,
. \\ . DALZIEL dated the 18th September 1943, printed 

Secretary to Government Part I of the Gazette of India of the -
March ‘ in paragraph 1, read ‘ 24lh March.’ 

powers- conferred bv v n TAOOB
section 46 of the Indian Mines Act 1923 (IV of 1923), the Secretary
Central Government is pleased to exempt until further _________________ Deputy Secretary
orders all coal mines in the Provinco of Orissa from the DEPARTMENT OF SUPPLY AND TRANSPORT
provisions of clause (j) of section 29 of the said Act to NOTIFICATIONS
the extent to which regulations made thereunder prohibit Tfe 18th December 1943
the entry <J women into underground workings for the No. 11393—IHSP-{3)/43-S.T.—'The followin'/ notification,
purposes of employment, subject however to tho following 14sucd ,by tho Government of Indi i in the Department ol
conditions, namely Food, i.s hereby republished for general information.

(t) no woman shall be employed underground in Bv order ol the Governor
galleries which are less than six feet in height C S JHA

(ii) every woman employed underground ’ shall be paid Secretary to Government
wages at the same rate as a man employed underground 
on similar work. * 6

No. 29105-Gom.—The following errata published by the

Revenues) are republished for general information.
Bv order of the Governor

W. W. DALZIEL
Secretary to Government

Central Excises 
Simla, 30th October 1943

No. 37—In the notification of the Government of .India<:

1022 ofon page
date for * 14tba meNew Delhi, 4th December 1943 

No. M5962—In exercise of the

Simla, 20Hi November 1943 j
II. C PPTOP 22-SC.(4)/43-In exercise of the powers conferred

Secretary to the Government of 1 A- sub^Iause D) of clause 6 of the Sugar an
The 18th December 1943 71 la f Products Control Order, 1943, and in supersessi

No. 23778-Gom.—The following notification nf Jwf8 W and («) of paragraph 4 of the notification

JSS3ZCmmnl ”“‘”“^A?22inbiTLb,g’ sh‘“
New Delhi, 13th November 194° Type of sugar Maximum ex-factory

No. 1-A (10)/43—In exercise of the powers nmr t*\ q -price per maun .
by sub-section (2) of section 144 of the Indian Com ^ Sg^ra^andy (Misri and Rs. 19 0 o

M Bura

Registration of

Rs. 10 4 0• •
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s%?4SSt£'2z fcrf «-• -
Bura sh :ll not exceed t elr uv fX °f S:lyar ca;ldy Mtl 
other elm ge.s in rcsp-ct of tra'Mnort* Pn0l!S. P‘US 8uch 
)trras and other iacidental charaoq » .t0 °‘’ 1:1 sP°cifieci 
me. gcs a° are approved by

The 22nd December 1943
No. 11540-S.T. The following notifications, issued by the 

yo.ernmont of India, in the Department of Food, are 
leieby republished iur general information.

exceed 
such additional

By order of the Governor 
C. S. JHA

Secretary to Government
New Ddhi, 7th October 19-13

No. 11-S.C. (21)/43—In oxercisc of the powers conferred 
by clauses 3 and 8 of the Gur Control Order, 1943, the 

1 he 21st December 1943 Controller hereby makes the following regulations in respect
No. 11499—IIP-2/S/43-S.T 'l ho fnlLn,mr, ,,. °f wholesale and ictail prices of gur imported from any

issued by the Government of India in ^ n°Vficatl0n; Prince in British India into- another province in British
Food, is hereby republished for general inforraXon™6"1 °f lndia °r fr°m an Lldia Statj intj Briti3h Lldia

Regulations

N. C. MEHTA 
Sugar Controller

Bv order of the Governor
p twa T When a wholesale dealer sells Gur wholesale, that is in

. o. oHA units of not less thin 2h maunis he shall nob charge a price
_ Secretary to Government exceeding the total of—

imla, 20th 2\ouemler 1943 (a) the pri^c actually paid by him to the producer or
No. 22-SC (3)/43—In exercise of the powers conferred ofciiei’ vendor F. 0. R. at the station of despatch; 

upon me by sub-clause (1) of clause 6 of the Sugar and W railway freight actually incurred on the consign
ee*1, Products Control Order, 1943, I, N. C. Mehta, Sugar 
Controller for India, hereby direct that the following 
amendment shall be made in the notification of the ,
Department of Food No. 22-SC (3)/43, dated the 18th (a) such incidental charges including cartage,_ godown
September 1943, namely :— • rent, insurance, interest, brokerage and profit as "may be

In clause (1) and (2)* of the said not'fication, for the fi^0<^fr0,u time tj time by the Controller or such person as 
words and figures “ Rs. 14-4-0 per mai.nd ” the words and . Controller may authorise in this behalf but not exceed- 
figures “ Rs. 15-4-0 per maund ” shall be substituted illg twclvo annas Per maund, irrespective of the number of

transactions involved.
2. When a retail dealer sells Gur retail, thrt is in units 

Sugar Controller 0f less than 2| maunds, he shall nob charge a price exceed
ing the total of—

(а) the price actually paid by him to the wholesale 
dealer; and

(б) such incidental charges and profit as may be fixed 
from vime to time by the Controller or such person as the 
Controller may authorise in this behalf but not exceeding

C. S. JPIA twelve annas per maund, irrespective of the number of
Secretary to Government transactions involved.

ment;
(c) oct.oi and other local taxes actually paid by him ;

and

N. C. MEHTA

Tl<e 21st December 1943
MO. 11500—n.$fVl-(2)/43-S.T.—The following notification, 

issued by the Government of India in the Department 
of Food, is hereby republished for general information.

By order of the Governor

N. C. MEHTA 
Gur Controller

Simla, 13lh November 1943
No. 38-SC (l)/43—In pursuance of clause 5 of the Sugar 

and Sugar Products Control Order, 1943, the - Sugar 
Controller for India hereby notifies the following directions 
in connection with the filling of sugar for sale in bags or section 2 of the Hoarding and Profiteering Prevention 
containers by the producer :—

Sugars falling under the Government of India, Depart- Central Government is pleased to direct that the following 
mcnl of Food Notification No. 20-SC (14)/43, dated the further amendment shall be made in the notification of the 
10th November 1943, produced on or after the 1st Decern- Government of India, in tho Department of Industries and 
her 1943, by a producer in any place in British India, shall Civil Supplies, No. F. 22(8)-C. S. (C.)/43, dated the 6th 
be packed in bags containing 2 maunds 30 soers each by November 1943, namely :—
weight of sugar : In the Schedule annexed to the said notification after

Provided, that the Controller may exempt any producer the entry “ Coffeo, raw, roasted, roasted and ground ”, 
either generally or for a specified period from the operation the following entry shall be inserted, namely :— 

the above Rule. “ Cotton

New Delhi, 4th December 1943
No. F. 22(21)-C.S. (C.)/43—In pursuance of clause (a) of

Ordinance, 1943 (Ordinance No. XXXV of 1943), the

R. A. MAHAMADI 
Deputy Secretary

N. C. MEHTA 
Sugar Controller

The 22nd December 1943 The 22nd December 1943
No. 11539-S.T.—The following notifications, issued by tho No. 11536-S.T.—The following notifications, issued by 

Government of India, in the Department of Industries and the Government of India, Department of Industries and 
Civil Supplies, are republished for general information.

By order of the Governor
Civil Supplies, aro rcpublishod for general information.

By order of tho Governor 
G. S. JHAC. S. JHA

Secretary to Government Secretary to Government
Bombay, 17th November 1943 

No. 34-Tex. A. (15) 3/43—In exercise of tho powers 
No. F. 22 (19)-CS (C)/43—In pursuance of clause (a) of conferred on mo by clause 21 of the Cotton Cloth and 

section 2 of the Hoarding and Profiteering^ Prevention Yarn (Control) Order, 1943, I hereby authorise, with tho 
Ordinance, 1943 (Ordinance No. XXXV of 1943), tho sanction of the Central Government, the officers of the 
Central Government is pleased to direct that the following Civil and Military Station, Bangalore, specified bolow, to 
amendment shall bo made in the notification of the discharg0 0n my behalf, within thoir respective jurisdic- 
Orwprnment of India in the Department of Industries and ti the functions of the Textile Commissioner under 
Chil Supplies, No. F-22 (8)-CS (C)/43, dated the 6th dause 19 of the said Order
-vt iJPicua namely '— The Supervisor of Textile Inspectors (Town Duty

Irf the Schedule annexed to the said notification, after Suporintendent), and Textile Inspectors, 
tiie entry “ Bitumen ”, the following entries shall be added, Bombay, 25th November 1943
namely •— No. 34-Tcx. A.(15) 1/43— In 3xorciso of tho powers cou-

<< Qrjd fened on me by clause 21 of tho Cotton Cloth and Yarn
o-i * } (Control) Order, 1943, and with the sanction of tho Contral

rn,v roasted roasted and ground ”. Government, 1 hereby direct that tho following amendment
5 “ ’ r> a MAHAMADI shall bo made in tho notification of the Textile Commis-

' sioner No. 34-Tex. A. (15) 1/43, datod tho 2nd September

New Delhi, 20th November 1943

Deputy Secretary
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1943, published at page 931 of tho Gazette of India, datei ?v demaniod^rorahim under clause 8. 'V infor*nation

i«. «. e.,™. “£
1, for the words ‘ Director of Civil Supplies, Bengal , the Ord » . or
words * Provincial Textile Controller and Textile Control other 
Adviser, Bengal * shall be substituted.

New Delhi, 4th Dec mber 1943 
General Permit

Under the Textile Industrv (Miscellaneous Articles) Control
Order, 1943

No. 7S-Tex. (B)/43 (Hi)—In pursuan e of clius> 4 of 
the Textile Industry (Miscellaneous Articles) Co itrol 
Order, 1943, owners and managers of cotton, woollen or 
silk textile mills, handknm weavers and persons engaged 
in any cottage industrv are hereby permitted to purchase 
or otherwise acquire for purposes of choir business any of 
the articles specified in schedule I to the Order except 
items (1) to (7) under the head “ Bobbins for use on 
Textile Machines other than Jute & Hemp ”.

(Note—The above-mentioned classes of persons need 
.not hereafter apply for special licences to purchase any of 
the articles to which this General Permit applies.)

M. K. VELLODI 
Textile Commissioner

Schedule I
Cotton Card Clothing a id Card Chthinj Sundries

For Flat Cards ,
1. Cylinder Fillet
2. Duffer Fillet
3. Sets of Tops
4. Stripping FJlet
5. Burnishing Fillet
6. Hand Stripping Cards
7. Waltons Brushes
8. Spiral Strips
9. Philipsons sheets

10. Philipsons Top Clearer Strips
11. Ashworths Top Clearer Strips
12. Ashworths Dirt Roller Fillet
13. Rhodes Stripping Fillet
14. Lickorin Wire
15. Blued Steel Wire for Roving Waste Openers
16. Card Tacks
17. Raising Fillet 

For Waste and Wadding Cards :—
18. Cylinder Fillet ..
19. Duffer Fillet
20. Roller Fillet
21. Clearer Fillet
22. Fancy Fillet
23. Under Clearer Fillet
24. Fancy Stripper Fillet
25. Humbug Fillet
26. Feed Roller Fillet
27. Lickerin Fillet
28. All other Card Clothing and Sundries 

Healds and Reeds, for use on Textile Looms other thin
Jute and Hemp

New Delhi, 4th December 1943
No. 78-Tex. (B)/43 (»)—In exercise of tin powers con

ferred by sub-rule (2) of rule 81 of the Defence of India 
Rules, the Central Government is pleased to make the 
•following Order :—

1. (1) This Order may be called the Textile Industry 
(Miscellaneous Articles) Control Order, 1943.

(2) It extends to the whole of British India.
(3) It shall come into force at once.
2. (1) This Order shall apply to the articles enumerated 

in schedule I annexed hereto.
(2) The Control Orders specified in schedule II shall bo 

cancelled.
3. In this Order, “ Controller ” means the Toxtile Com

missioner, Bombay, and includes any other officer appoint
ed by him or by the Central Government to perform all or 
any of the functions of the Controller under this Order.

4. No person shall sell or otherwise dispose of, or pur
chase or otherwise acquire, any article to which this Order 
applies, except under and in accordance with the terms of 
a general permit or a special licence issued or granted by 
the Controller or in pursuance of a direction given under 
clause 6.

5. (1) Any person who desires to purchase or otherwise 
acquire any of the articles to which this Order applies and 
who is not expressly authorised to do so by any general 
permit issued under clause 4 shall apply to the Controller 
for a special licence.

(2) Any person who desires to sell or otherwise dispose 
of any of the articles to which this Order applies and of 
which the purchase but not the sale has been expressly 
authorised by any general permit issued under clause 4, 
shall apply to the Controller for a special licence.

(1) Cotton Healds.
(2) Wire Healds.
(3) Reeds.

Shuttles for u?e in Textile Loomi other than Jute and Hemp
(1) Shuttles for Luma (Ordi larv). •
(2) Shuttles for Looms (Automatic).

Bobbins for use in Textile machines other than Jute and
Hemp

(1) Slubbing tubes.
(2) Roving tubes.
(3) Ring Rabbeth.
(4) Ring Weft Pirns (including Universal and Wadia ’ 

Pirns).
(5) Ring doubler bobbins.
(6) Warper bobbins.
(7) Paper tubes and Cones.

Ring Travellers
Ring Travellers of all types used by the Textile Industrjp**y 

other than Jute and Hemp.
Schedule II(3) Applications under sub-clauses (1) and (2) shall be 

made in triplicate in such form as may be required by the 
Controller.

6. Any person if directed by the Controller to sell or 
otherwise dispose of any article to which this Order applies, 
to a particular person, shall comply with such direction.

7. Any person, if required so to do by the Controller 
shall submit a return in.such form as he may prescribe 
giving details of his stocks.

8. The Controller may, if he has reason to believe that

1. The Cotton Card Clothing and all Card Clothing 
Sundries Control Order, 1942.

2. The Healds and Reeds Control Order, 1942.
3. The Shuttles Control Order, 1942.
4. The Bobbins Control Order, 1943.
5. The Ring Traveller Control Order, 1943.

New Delhi, 4th December 1943
any person has contravened, is contravening or is likely to ferred by 'wbse^Ti^VofTheSnee 
contravene, any of the provisions of this Order,— India Art 1QW/yyv\; f nonwu n „tMi Governing i(a) require any person to give such information in his V °fA939)’ th* Lrf on it ^

(c) enter and search, or authorise a police officer not sioneV fcbo exercisable ald0 by the TestUe 
below the rank of a Sub-Inspector to enter and search any ' ombay*
premises.

con-
of 1

H. M. PATEUt 
Deputy Secretary
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